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Shri Humayun KXabir: My hon.
friend docs not rvealise a very simple
thing. At night there are a very
large number of people who come and
who are not always of a very desir-
able typc. Whencver there is any
kind of control it enables us to keep
account of the people who are coming
and we have  found that wherever
this has been introduced it has an
immediate and saiutary effect.

Shri A, M. Tarlq: Sir....
Mr, Speaker: I am not going to

allow him. He may resume his geat.
I have called Seth Achal Singh.

Shri Humayun Kabir: I may add
that if the hon. Member will himself
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vigit Taj one evening, he will have
the answer himself.

¥z waw fag w1 qEATE WAl
ALY g TOF ¥ §vZ 47 v fyw
T & HIYR 9T 3g fewz e &
faax fem s @ & 7

Y guan wiag - § 7 o 93 @
W &1 wqia ka3 g ( Imerrupu‘om.)

Mr. Speaker: Order, order. The
hon, Minister has just now said that
he came to know that all sorts of
people come there. ... (Interruptions).
That is to say, there are persons who
came for visiting Taj and there are
other persons who have no such busi-
ness. L.ocal persons may also come
there....(An hon. Member. Loafers).
The hon. Minisier says that if some
tax is imposed, he will be able to
restrict it. If any hon. Member has
got a different suggestion, he may
kindly communicate it to him. If the
Government does one thing, then it
is asked: why have you done this?
If it has not done anything, then it
it asked: Why have you not done
this? [ am surprised at this....
(Interruptions), A small matter is
made big. Next question. There are
a large number of questions still and
I want to call question No. 1820, also.

Babina Tank Training Centre

*1813. Dr. Sashlla Nayar: Will the
Minister of Defence bc pleased to
state:

(a) whether it is a fact that Gov-
ernmeni have asked f{or acquisition of
some more land for the Babina Tank
Training Centre;

(b) if so, whether the compensa-
tion has been paid for the land
acquired already; and

(c) how many familics have been
displaced by the land acquisition in
this connection in the past and how
many more families are likely to be
displaced by the new aequisition?



14565 Oral Answers

The Parliamentary Secretary to the
Minister of Defence (Shrl Fatehsinh-
rao Gaekwad): (a) The Government
of India have decided to acquire
some more land for the Babina Field
Firing Ranges.

(b) Compensation for major portion
of the land has already been paid.
In respect of the remaining land,
offers have been made or are in the
process of being made to the con-
cerned persons by the local civil
authorities.

(c) Information is being collected
and will be laid on the Table of Lok
Sabha as soon as possible.

Dr, Sushila Nayar: Is the compen-
sation that is being paid for the land
now being acquired the same as com-
pensation paid for the land that was
acquired in the past or is it more?

The Minister of Defence (Shri
Krishna Menon): The compensation
that will be paid for the land that
has to be acquired will be what is
recommended to us by the local
authorities working for the State
Government.

Dr. Sushila Nayar: Is this compen-
sation on par with that paid for land
acquired in the adjoining area of
Madhya Pradesh or is it different? If
it is different, what are the reasons
thereof?

Shri Krishng Menon: The reasons
are that Madhya Pradesh is another
State and they have another adminis-
tration. The hon. Member has refer-
red to the land acquireq in the past.
In fact we are not acquiring any
land in M.P. This firing range has a
part of it in Madhya Pradesh and
another part in the district of Jhansi
in Uttar Pradesh. The compensation
for the Madhya Pradesh part has
been higher for reasons known to
themselves. But I think it is only
fair to say that inspite of the fact
that we have no legal obligations, the
Government of India have paid
Rs. 3} lakhs in addition on the recom-
mendation of the Uttar Pradesh Gov-
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ernment. People who have built
houses have been paid fully. During
the war when this land was not used
they came back and occupied it. They
were squatting in that land and they
expect the Government to pay com-
pensation. As the hon. Members
know, it is public money and we
have got to account for it some-
where.

Dr. Sushila Nayar: Is the hon.
Minister aware that the compensa-
tion paid during the war was one
anna per square foot? Is the hon.
Minister also aware that the people
came back because the Government
of India said that they did not require
the land the State Government invited
them to come back? They have re-
built the houses. Is there any justi-
fication for the Government of India
not to pay compensation for the
houses built by them when they are
asking them to vacate them now?
They have built new houses after
coming back.

Shri Krishna Menon: The facts
stated by the hon. Member are not
in accord with what we know about
them...... (Interruptions) .

Dr. Sushila Nayar: Sir, I want to
say....

Mr. Speaker: The hon. Minister
does not agree with the correctness
of the facts. Next question....

Shri Krishna Menon: I may add,
Sir, that we have now agreed with
the U.P, Government that an arbitra-
tor should be appointed as provided
for in the Requisition and Acquisi-
tion of Immovable Property Act of
1952 to whom should be referred all
cases where compensation offered is
not acceptable. A refcrence has been
made to the UP. Government who
have agreed to this line of action.

Shri Raghunath Singh: Sir, I
request that question No. 1822 be
taken up. It is a very important
question. I gave notice to you
already. It relates to the visit of a
former commander of Armed Forces
of Pakistan.
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Mr. Speaker: 1 will call question

No. 1820.

Arrangements for General Elections—
1962

*1820. Shri Shree Narayan Das:
‘Will the Minister of Law be pleased
to state:

(a) whether it is a fact that a
decision not to mention the name of
the party to which any candidate
might belong in the ballot paper to
be used in the next general elections
to the Legislatures has been taken by
the Election Commission;

(b) if so, whether the Government
of India or the various political parties
were consulted in this regard; and

(c) what was the reaction of the
Government or of the political parties
in this connection?

The Deputy Minister of Law (Shri
Hajarnavis): (a) Yes, Sir. The Elec-
tion Commission has taken a decision
that the party affiliations of the con-
testing candidates will not be shown
on the ballot paper.

(b) The representatives of the
various political groups in the Lok
Sabha were consulted by the Elec-
tion Commission.

(c) A suggestion that the names of
parties, recognised or otherwise, be
printed on the ballot paper below the
names of candidates was made by
some spokesmen. An alternative sug-
gestion was also made by some other
spokesmen that, if it is not possible
t0 indicate the party affiliations of
the candidates of the unrecognised
parties also on the ballot paper, the
party affiliations should not be shown
at all even in the case of candidates
sponsored by the recognised parties.

Shri Shree Narayan Das: What
were the points that led them to this
decision? .

]

Shri Hajarnavis: Obviously, to treat

all the Parties alike. i
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Shri Shree Narayan Das: I want to
know whether the views of the Gov-
ernment were taken by the Election
Commission? That has not been
answered.

Shri Hajarnavis: The Government
did not come in. The Election Com-
mission consults the various parties
and these Parties were there—Con-
gress Party, the PSP, the Communist
Party, the United Progressive Party,
the Socialist Party, the Republican
Party, the Ganatantra Parishad, the
Hindu Mahasabha and the Swatantra
Party.

Shri Shree Narayan Das: What was
the consensus of opinion among the
political parties that were invited in
this regard?

Shri Hajarnavis: As I said, some
representatives were of the opinion
that the names of all the partieg were
to be printed but certain others felt
that it should not be indicated at
all.

Shri Shree Narayan Das: I wanted
to know the consensus of opinion. He
had been saying something else. How
many were for this suggestion and
how many were against it?

Mr. Speaker: Are the names of
parties printed in the ballot paper? I
do not know if it is so in the South
India: I have not seen it being
printed.

An Hon. Member: It was so in the
bye-elections held.

Mr. Speaker: I do not know whe-
ther the names of parties are printed
in the ballot paper. Are they printed?

12 hrs.

Shri Ranga: This time, when a
conference of the leaders of the
parties was called by the Election

Commission, we got the impression
that the Election Commission was
impressed with the suggestion made
that the names of the parties should
be indicated under the names of the
concerned, where the





